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The Telecommunications Bill, 2023

MR. CHAIRMAN: Now, the Telecommunications Bill, 2023. Shri Ashwini Vaishnaw to
move a motion for the consideration of the Telecommunications Bill, 2023.

THE MINISTER OF RAILWAYS; THE MINISTER OF COMMUNICATIONS; AND THE
MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY (SHRI ASHWINI
VAISHNAW): Sir, | move:

"That the Bill to amend and consolidate the law relating to development,
expansion and operation of telecommunication services and
telecommunication networks; assignment of spectrum; and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be
taken into consideration."

The question was proposed.

MR. CHAIRMAN: Hon. Members, | now call upon the Members whose names have
been received for participation in the discussion.

(MR. DEPUTY CHAIRMAN in the Chair.)

DR. SASMIT PATRA (Odisha): Mr. Deputy Chairman, Sir, thank you for giving me
this opportunity. | welcome the Telecommunications Bill, 2023. It was introduced in
the Lok Sabha on 18" December and passed. It repeals the Indian Telegraph Act,
1885, the Indian Wireless Telegraphy Act, 1933, the Telegraph Wires (Unlawful
Possession) Act, 1950. It also amends the Telecommunication Regulatory Authority of
India Act, 1997. The telecom related activities provides for prior authorisation from the
Central Government. Any person intending to provide telecommunication services,
establish, operate, maintain or expand telecommunication network, or possess radio
equipment, shall obtain an authorisation from the Central Government. The existing
licences will continue to be valid for a period of five years, where the period is not
specified. | think this is a very fair point that is being made by the Bill and | support
that. In terms of assignment of spectrum, the spectrum would be assigned by
auction, except for the specified uses where it is allocated on an administrative basis.
This will include purposes such as national security and defence, disaster
management, weather forecasting, transport, satellite services, etc. | think it is a very
good move that is being made by the Government through this Bill to ensure that a
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natural resource like spectrum is auctioned. | commend the hon. Minister for that. In
terms of powers of interception and search, messages between two people may be
intercepted and monitored, based on certain grounds which include very specific
prescribed grounds relating to the security of the State, prevention of incitement of
offences and public order since we have many border States where cross-border
terrorism is very rampant. Therefore, it is very essential that such things are there. My
only request to the hon. Minister would be that whatever be the role of the States in
terms of this process if, during his reply, he would explain them, it will be much easier
for us to understand how powers, interceptions and searches would work out
between the Centre and the States. In terms of powers to specify standards that have
been provided, right of way over public or private property for facility providers to
establish telecom infrastructure has been provided for. It is a very good provision.

Now, regarding protection of the users, in this Bill, it is provided that there will
be certain measures to protect the users, which also include prior consent to receive
specified messages such as advertising messages, creation of 'Do Not Disturb'
registers and mechanism to allow users to report malware or specified messages. |
think, this is the need of the hour, especially with the kind of messaging and the kind
of malware that we see today.

In terms of appointment to the TRAI, the Bill amends the TRAI Act to allow
individuals with, at least, 30 years of professional experience to serve as the
Chairperson and, at least, 25 years of professional experience to serve as members.
It actually enhances and escalates it to a much higher level. | believe, this is a
wonderful thing going forward.

Then, the Digital Bharat Nidhi is a very wonderful proposal that has been
made. The Universal Service Obligation Fund was established under the 1885 Act, to
provide for telecom services in the under-serviced areas, like the State of Odisha and
others. Now, the Bill retains this provision and renames the Fund as the Digital Bharat
Nidhi and allows its use for research and development.

Then, various offences and penalties have been specified. | have got only a
minute to conclude. So, | will not dwell much on it, but specific provisions in terms of
criminal and civil offences have been provided. For example, if someone provides
telecom services without authorization or gains unauthorized access to a telecom
network or data, it is punishable with imprisonment up to three years, or, a fine up to
Rs.2 crores, or both. | think this is a very important element in terms of providing
punitive measures. The amount that has been provided is a substantial amount.
Usually, we find in our laws that there are very feeble amounts that actually embolden
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such mischief mongers to actually find a lot of strength, but with this kind of a
measure coming in, | think, it is a very good step forward.

Apart from that, breaching terms and conditions of authorization is punishable
with a civil penalty up to Rs.5 crores. | think, this is a very good step because with
this step, when you have a penalty up to Rs.5 crores, it is a huge burden for anyone
who thinks once or twice before doing some kind of mischief because usually, you
find, in our laws, fines like Rs. 5,000 or Rs, 10,000 and that, unfortunately,
emboldens the wrongdoers, but with this kind of a punitive measure at this level, it will
be very substantial.

Sir, my time is over. | will just conclude by saying that the regulatory sandbox
has been provided under the Bill under Clause 27. It provides regulatory sandboxes to
stimulate innovation and technological advancement in telecommunications. | think
this is mirroring the success of the Reserve Bank of India's sandbox in the Fintech
sector, where it actually significantly influenced payments, digital KYC and financial
inclusion. So, this initiative will help in providing a controlled environment for the
companies to experiment with new technologies and services. It will facilitate risk
management by allowing small-scale testing to identify and mitigate potential risks. It
will also enhance development of safer and more reliable technologies. Additionally,
the sandbox set-up aids in policy development by offering real-world data to shape
effective regulations.

Sir, | have very briefly completed the measures. It was a Bill that had been
there for a long time and | am grateful to the hon. Minister, Shri Ashwini Vaishnaw, for
bringing this Bill. It is a timely Bill, and for going forward, this Bill was very much
required. With these words, on behalf of my leader, Shri Naveen Patnaik, and my
Party, Biju Janata Dal, we support the Bill. Thank you.

5t gl AR Al ([NBR): AFFIY SRR J818Y, 3115 Bl fa 9gd VRIS
feT 81 T 9 9 H & {6 ee & 3fer v f9e1 e B § - IPC, CrPC 31X Evidence
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and the Indian Wireless Telegraphy Act, 1933 MR Telegraph Wires (Unlawful
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Telegraph Act 138 XdTef YXITHT %\r, s?ﬂfﬁ repeal Y AT The Telecommunications Bill,
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H g, 319 519 J 3MSCSCS Bl MU &, GHY D AR ITH GUR DI AqIHAT 7, Al
I BT B! RUTA B ITdb I IR 7Y ST oY <18 &
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®R forarl a1 # g1 81 HEAT A b 3T AT Telegraph Act #H interception T
YIIHT &1 I8 hls AT YTaLT ol g1 3ot Y 319 i § 39 Sd &1 o) ol )
SHT AIBR Bl T TIRTEY Mo H I1add B IB &, 98 PIs U gradid g, ol fb
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IRG I SYTGT HIATS BaRT Bl Sird &l T3 &, S99 60 oIRg W SI1ST HdTg
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gRT BT ST Fh|

IUFHTANT HBIGY, H U AR BIC! Al 91 I8 el aedl § & 39 [dd &
3ER g AR IETERVT Shx FHSIT T & AR SHD! 95 &1 A=el HINT H FHSI BT
T T 71T B, A1fds AR STAT U A1 Sfadhd SNeH! ¥l fal & Bfa uraermi &l
ST b | H TP IR Y A ey were #2301 Sff vd A J230, 3reat awrg Sft
DI 138 AT YR BT DI RUTS B Y I a9 5 39 (4T Bl o & fofy
37U 3R ¥ 99TS 3R g=ydTe ol g

s SUFUTIRT: 21 HIpHg Ydig PHIR il Topic is, the Telecommunications Bill,
2023.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | am very
thankful to you for giving me this opportunity to participate in the discussion and
passing of the Bill.
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The Bill seeks to replace the Indian Telegraph Act, 1885 and the Indian Wireless
Telegraphy Act, 1933. The Bill makes it mandatory to obtain authorization from the
Central Government to establish and operate telecommunications network, provide
telecommunication services and possess radio equipment.

The Bill also states that the Spectrum will be allocated through auction, except
for specified entities and purposes for which it will be assigned administratively.

One of the aspects mentioned in the Bill is that telecommunication may be
intercepted on specified grounds, including security of the State, public order, or
prevention of offences. Telecom services may be suspended on similar grounds.The
Bill provides for mechanism to exercise the right of way for laying telecom
infrastructure in public as well as private property.The Central Government may
provide for measures to protect users such as requiring prior consent to receive
specified messages and creation of a do-not-disturb register.

In recent times, it has been observed that whenever there is an
agitation/protest, shutting down of internet services has become a regular feature.
How long internet services were shut down, such areas have to be considered. In the
Bill, it has been stated that telecommunication may be intercepted on specified
grounds, including security of the state, public order, or prevention of offences.
Telecom services may be suspended on similar grounds. The provision will be a
serious breach of privacy of individuals. Right to privacy has been upheld by the apex
court in Puttaswamy case.

Sir, as far as Andhra Pradesh is concerned, the telephones of

...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is the Telecommunications Bill. ...(Interruptions)...
Please come to the Bill. ...(Interruptions)...

SHRI KANAKAMEDALA RAVINDRA KUMAR: “...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please speak on the subject. Only that will go on record.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, it is a serious issue. It is
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please speak on the Bill. ...(Interruptions)...

* Not recorded.
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SHRI KANAKAMEDALA RAVINDRA KUMAR?: Sir, it is purely related to this subject.
Everybody is speaking about his State. Sir, you are curtailing my right.

MR. DEPUTY CHAIRMAN: No, | am not curtailing it. Please speak on the Bill.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, it is the subject. As far as the State
Government, which is in power, is concerned, *...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Come to the subject.

SHRI KANAKAMEDALA RAVINDRA KUMAR: Sir, it is the violation of the fundamental
rights. That should be curtailed.

MR. DEPUTY CHAIRMAN: Go to the subject.

SHRI KANAKAMEDALA RAVINDRA KUMAR: | request the hon. Minister to take steps
not to indulge in such activities by the respective State Governments and take it under
the control of the Central Government itself. ...(Interruptions)... It is my earnest
appeal to the Government. | request the Central Government to consider these types
of complaints, attend to them and restrain the State Government from doing so.
Thank you, Sir.

DR. AMAR PATNAIK (Odisha): Mr. Deputy Chairman, Sir, first of all, | would like to
compliment the hon. Minister and the Government for this historic Bill. | think, most
importantly, after 100 years, it subsumes three Acts and brings everything together,
which is a significant thing. This is, actually, a transformation of the Bill. The most
important thing about this Bill as compared to the previous Bills is the fact that this is
a principle-based architecture which has been given and not very minute details to
make the Bill larger, thicker and bigger. What it does is that it helps in the growth of
the telecom sector for which India is known. Our entire digital economy is based on
this particular robustness of this architecture. This has been provided for and looked
after in the Bill. In that particular process, the concept of right of way' has been
brought in, which is one of the most innovative things. It must have come personally
from the hon. Minister given his penchant for new innovations in every sector. The
'right of way' would help in ensuring that digital infrastructures, towers, etc., can go

* Not recorded.
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into rural areas. Both public and private land could be acquired and the District
Magistrate has been given the power. It, basically, means that it is operationally very
feasible; it is not a plan which is not operational, not really acceptable or not really
implementable in the field.

Sir, then, | come to my next point about the Bill. Since my Party Leader has
already spoken, | just wanted to bring out certain points which | thought are very
significant about this Bill and which should not be lost in the debate. The next point is
that it has removed many constraints. Currently, the Telecom Department issues
more than 100 types of licences, registrations and permissions. This Bill seeks to club
many of those into a single authorization process. Again, it is a very significant thing
for promotion and increasing tele-density in this country, particularly in those areas
which are under-served or where the penetration is low. The other aspect is the
aspect of sandboxes which was referred to. Here, | would like to make one
suggestion to the hon. Minister. We have sandboxes in SEBI; we have sandboxes in
RBI as well. But many of the sandboxes are not functioning. Many Non-Resident
Indians, who have promoted many startups, often approach me that they do not
know as to what to do about a particular law. They really want to contribute to India's
growth but the regulators are not probably very helpful. So, the sandbox approach is
a very nice approach. The only thing is that it should be made really operational and, if
required, some allocation of funds should be made for this purpose so that hand-
holding exercise can be done for these NRIs who have promoted startups and want
to contribute to the growth of the Indian economy.

Sir, the last point which | want to make is the point relating to KYC. The Bill
provides for stringent provisions for buying a SIM. Now, during the discussions in the
Parliamentary Standing Committee on Finance, where | am a Member, we have often
been talking about cyber security and cyber fraud issues. The main issue finally
comes down as to why we cannot track those perpetrators and take action against
them. It comes down to the issue of SIM, the ease with which a SIM is issued without
KYC norms being stringently followed. So, what the hon. Minister has done in this Bill
is that it has made KYC norms stricter. With this, | think, the kind of cyber fraud and
cyber security issues which had arisen in the entire financial sector would actually
decline and one can actually clamp down on them, make the law enforceable, take
them to task, apprehend them and fix them in a court of law. The other point is
related to traceability and anonymity. | think this debate has been there.

| wish the Members from the Opposition were there to listen to me on this
because | speak on this quite a bit, while anonymity is important, anonymity cannot
be absolute. Whenever there is an issue of national security, whenever there is an
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issue of person's own security, then traceability also has to come in because you
have to know the end-to-end point for enforcing the law, enforcing the criminal
procedure codes and booking somebody under the rule of law that is existing in the
country. The only advice, again, would be that since the private sector would be
greatly involved in collecting these biometric particulars of individuals, the privacy of
that individual citizen could probably get compromised because the private sector
should actually be under the new Digital Data Protection Bill. They should actually be
equally concerned as the Government bodies. But | think that particular aspect should
also be a matter of concern and should be addressed by the hon. Minister in the
subsequent rule-making. Thank you very much and | once again thank the hon.
Minister for the Bill.

sl ghorm  WhRE  AEIed  (FBERIX): SUNHNR  HEGY, YT HS
Telecommunications Bill, 2023 UR &I &I HIHT [GAT, 3HD (oY ATYHBT Tgd-Tg
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el 21 I8 (A9, I8 [t SUHRHT Bl S| YRET 31X AMRTHR AR B b oy
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RIBTId FERT Uishar e B T 2, e 9/ qRe}' @ -7 81 39H online
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o171 319 fh¥t 3R & A A FAdHel! sim cards F1eT 39 et @t go1g | rdwa 81 gat
2l Spectrum license PI A fHAT AT Bl UBS BT SN DI Telecom Act, 1885 I,
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SEH spectrum & IR H Seold &1 T8l UTI 39 [daT § W WU | ST Scotd T
T B Spectrum Iioenseﬂvﬂ?ﬁﬂﬂwaﬁﬁ%\’l Ygol gH+ ELET AN IR ﬁspeotrum Cg
HICTAll P 3Ths ¥ &l Tgdl IRII-DRIS] BT GIcTell BIdT AT, oifdh 379 IS JoMof!
online @1 TIT% %\*I ERESIGH & auction § 2023 | R LG %\* b spectrum license &
A W online BT Bl golg A WRBR DI 1,50,173 BRIS SYI U Y &1 Cyber
crime JRETT 3R GREAR -icad GRel & oy i 59 f9et § B! yraer fby 1 &
319 users DI complaints U¥Y IR WR R District Magistrate T %@?‘C’ AT
A1 PRATE PR Fhd &l W, 37 G AR B goT8 F ST YROMH g3l 8, ST impact
BT ¥, I8 WIS 21 S SIEIYH BT AT 6 A1, 25 TR Y, 3157 I8 2023 H g
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it SUUTIfe : e=IaTS|

# o MR wEIfed: SHiforg H /g |3 S 9 A |1 AR Ral g1 wEiey, §
9 19l BT YROIR FH 6T gl

it SUUTIfer: &=rdTE | Now, Dr. M. Thambidurai.

DR. M. THAMBIDURAI (Tamil Nadu): Sir, you have to give some more time because
others...

MR. DEPUTY CHAIRMAN: No; Dr. Thambidurai, you have only five minutes, because
we have to pass this Bill within the stipulated time.

DR. M. THAMBIDURAI: Mr. Deputy Chairman, Sir, | rise to participate in the
Telecommunication Bill. As many Members mentioned, the Bill seeks to replace the
Indian Telegraph Act, 1885 and the Indian Wireless Telegraphy Act 1933, which are
very old Acts. This Bill provides for authorization required for the Central Government
to establish and operate telecommunication networks and to provide
telecommunication services. It further states that the spectrum will be auctioned
through auction, which is very good. Sir, | would like to bring to the notice of the
Government that this had not been followed in the case of 2G Spectrum case.
Everybody knows about the scam which took place during the UPA Government; the
scandal was to the tune of Rs.1,75,000 crores at that time in the UPA Government.
The CAG also gave the report. The Supreme Court also directed the Government to
take the necessary action on the scandal.

Sir, at that time, the UPA Government's one Cabinet Minister from DMK party
and one other Member were put for some time in Tihar Jail, even though the
judgement has come differently. The Government has gone on appeal because the
hon. Prime Minister recently has said about the DMK party's...

MR. DEPUTY CHAIRMAN: Please speak on the Bill.
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DR. M. THAMBIDURAI: Sir, | am speaking about spectrum's auction, this is a part of
the Bill, and | have to tell this. Sir, at that time, the DMK Party was a part of the
Government, which involved that Minister; | do not want to mention the name of that
Minister. He was a Cabinet Minister in the Union Cabinet and he was in jail for one
year and the former Chief Minister's daughter also was in jail for six months. With that
kind of scandal, *

MR. DEPUTY CHAIRMAN': You are repeating now.

DR. M. THAMBIDURAI: Sir, our hon. Prime Minister has said that this scandal has to
be taken up seriously. | request the Government to take it seriously because an
appeal is there. At that time, the lower Court said, 'CBI has not cooperated' that is
why they could not do it. But, validity was set. He waited for one year to give the
judgement. | request the Government; let the CBI take it seriously. As hon. Prime
Minister wishes that there should be serious action on scandals, the DMK Party is the
main party which was involved in the scandals.

MR. DEPUTY CHAIRMAN: Please speak on the Bill, you are repeating now.

DR. M. THAMBIDURAI: This action was taken without auction. That is why | think that
there should an auction. At that time, the UPA Government without auction allocated
2G Spectrum; that is why, the scandal took place. Therefore, | am requesting the
hon. Minister to take some action, as it is also the vision of our Prime Minister. My
party leader, Shri Edappadi K Palaniswami, former Chief Minister of Tamil Nadu, has
expressed his views many times and requested the Central Government to take action
and see to it as to who are involved in these scandals. And those people should not
escape, that is my request. These kinds of scandals are very, very common in DMK
Party. Today, also, one Minister in the State Government of Tamil Nadu has been
convicted for three years. Today, a judgement has come in a corruption case. This
kind of corruption is there, Sir; that is why they have gone away. If at all they had
been here, they would have defended them, if they want. Why have they gone?

MR. DEPUTY CHAIRMAN: Now, come on the Bill.

* Not recorded.

93



94

[RAJYA SABHA]

DR. M. THAMBIDURAI: Because they knew that there are these kinds of scandals.
that we are going to raise them and they will not have an answer for that. That is why
they have gone away. Sir, this is a forum where they can defend themselves, if they
want, but the DMK Party cannot defend itself.

MR. DEPUTY CHAIRMAN: Now, come on the Bill.

DR. M. THAMBIDURAI: | am speaking on the Bill only, Sir. The auction is a part of the
Bill. A serious scandal took place in auctions and because of that scandal, the UPA
Government had gone. They only got 44 MP seats at that time in 2014, and we got
37. Mr. Modi has become the Prime Minister due to his nobility and good character.
He never allows anyone to do these kinds of scams. He is the architect as to how to
protect the country. Therefore, | hope that our hon. Prime Minister take it seriously
and book these DMK people who are involved in these scams and also the DMK party
involved in scandals. Therefore, | request them to take necessary action.

MR. DEPUTY CHAIRMAN: The next speaker is Shri G.V.L. Narasimha Rao, please
be brief.

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Thank you, Sir, for giving me this
opportunity. Sir, the Telecommunications Bill, 2023 primarily replaces two Acts, the
archaic pre-Independence British era Acts, namely, the Indian Telegraph Act, 1885
and also the Indian Wireless Telegraphy Act, 1933. This seeks to reform and simplify
regulatory and licensing regime. | will highlight only a few important aspects of the Bill.
One, it simplifies the license procedures. Earlier, 100 licenses were required; now, it
needs one simple authorization. It needs one simple authorization, instead of 100
licenses that were required earlier. It is a major reform aimed at Ease of Doing
Business which has, actually, been the leitmotif of the current Government. | would
like to congratulate hon. Prime Minister Modiji, hon. Minister, Shri Ashwini Vaishnaw
for bringing in such a major reform measure.

Sir, this requires only authorisation for three aspects, that is, providing telecom
services, operating and expanding telecom networks and possessing video
equipment. Any unauthorised telecom services are mentioned as an offence and are
punishable by either a sentence or by a penalty up to Rs. 2 crores also for possessing
of unauthorised equipment. So, the Bill clearly lays out what are the various
procedures to be followed and clear punishments are also listed in this. Sir, the
spectrum reform, as it was mentioned by the hon. Minister in the Lok Sabha, the



[ 21 December, 2023 ]

previous Indian Telegraph 1885 Act did not define spectrum in that Act. But, today
this is very clearly laid out in the Bill. Auction, as has been the practice of the
Government under hon. Prime Minister, Modiji, will be the principal and preferred
mode for assignment of spectrum. The spectrum will be allocated administratively by
a reserved price determined by the TRAI only for certain clearly-defined purposes.
The spectrum will be allocated through the administrative process for metro
community radio broadcasting or such public interest services. It will also be allocated
for Government functions like Defence, railways, police, security, etc. and only in
certain cases like backhaul and satellite services, which includes telepods, TV
channels, DTH services, digital satellite news gathering, etc. So, the First Schedule of
the Bill clearly lays out such satellite services where administrative mechanism will be
adopted. The Bill also specifies, as another hon. Member has mentioned, and it
clearly provides for a well-defined right of way framework and telecom networks have
been protected from any kind of arbitrary shutdowns, sealing without any prior
authorisation. So, in a way, this will, certainly, strengthen the Government's support
for right of way and the telecom companies will, certainly, get a better treatment for
their infrastructure and damage or interruption or interference of telecom services, the
companies will be authorised. They can take their complaints to the district
administration and District Magistrate and Judge will adjudicate on such matters.
Certainly, this is a major relief for the telecom users. This Bill provides for user
protection. The 'Don't disturb' register which may have existed for some years, this
will now get the legal mandate and all telecom operators will be required to set up
online grievance redressal mechanisms. Subsequently, to ensure better identity and
security, anybody who uses SIMs or acquires SIMs fraudulently by stealing anyone's
identity will, certainly, be made a punishable offence. Sir, the last important point is
about interception. Some people have expressed certain doubts about the provisions
for interception of services. But this Bill has clearly made no changes to the existing
provisions for such interceptions. Whatever Supreme Court's guidelines have been
framed, which have been in use since 1996, they will remain unchanged and the same
safeguards and guidelines will continue. The only thing that has been made is the
word 'telegraph' in the context of interception, that has been replaced with
"telecommunication'. Except that, there is no change made. Certainly, anyone who
is talking of privacy and any kind of removal of safeguards, he is actually trying to
mislead the public. Certainly, on the ground of the security of state, public order or
national calamities or disaster, only in such cases interception will be done as per the
existing provisions. Certainly, Sir, this is a major reform Bill. This will, certainly, be
one which provides ease to the consumers, ease of doing business for telecom
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operators; it is a great reform. | welcome the Bill. | support it and | congratulate the
hon. Prime Minister and the hon. Minister for bringing in such a reform legislation.
Thank you.

MR. DEPUTY CHAIRMAN: Shri S. Niranjan Reddy. Please be brief.

SHRI S. NIRANJAN REDDY (Andhra Pradesh): Thank you, Sir, for giving me this
opportunity. As you suggested, | will be very brief. The Bill replaces very old, archaic
Acts and it is very commendable because it makes a distinction between spectrum
controlling entities and spectrum using entities. It has also bundled hundred different
types of services and brought them into three categories in relation to whom
authorizations are required to be done. | am very happy to note that the entire
spectrum process is now provided to be auctioned so that there is transparency. The
limited carve out made for allotment on administrative basis is also specified. There
are guidelines which specify that this will be done in some national interest and also
for matters that may be concerning any interest of the State.

(MR. CHAIRMAN in the Chair.)

The Bill provides for harmonization and reframing of spectrum frequencies and better
utilization of the spectrum. It also provides for various standards to be maintained by
the telecom operators. This is very important because, as we realize, the mobile
phone has become the most potent machine in the pockets of every human being. A
lot of data -- data being the new oil -- is transmitted through these mobile phones
and specification of standards that would provide for cyber security and also
maintenance of data would go a long way in the Government achieving the object of
ensuring maximum data privacy for citizens and also in relation to the security
interests of the country. One area of concern | had -- | would want the Government to
come up with clear guidelines -- is that when it is providing for interceptions in the
national interest, it is to be provided by certain guidelines that are to be notified.
These guidelines are going to be in the form of administrative instructions. | would
want the Government to make these guidelines to be as strict as possible. Sir, | note
that there is no judicial oversight in respect of any authorization granted. The
Supreme Court also notes that it is not mandatory. There are some countries which
have administrative oversight through a higher ranking officer. There could be a
judicial oversight. So, it is left to the wisdom of the Legislature to decide what is to be
done. Since we have felt that we are going to entrust this to the administrative
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oversight, | would request the hon. Minister to ensure that the guidelines and the
quality of oversight committee is sufficiently strong so that it takes care of all interests
of the users. The last point is, it provides for a variety of user rights and protection of
users. It makes a provision for a Dispute Resolution Mechanism. | would just like to
bring to the hon. Minister's notice that in Clause 30, the word used is 'the Central
Government may establish or notify'. If this is established or notified at the earliest,
then an online dispute resolution can happen very quickly for any user grievance. Sir,
the Bill is forward looking. | compliment the Government for bringing this Bill which is
very timely and my party supports the Bill entirely.
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g ARI ReRATY Bl ST Febell &1 SHIAY regulatory sandbox & HIEH H Teb U4
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YA DI s &, FTIH experimental basis TR fdt At StartUp &1 dis Wisae Sdeld
DR b forg fagT ST TSI, 34T 8Tel &1 H Ueb StartUp - Udh 984 81 3eal [eeH
g9T3T ®, T specially North-East 31X Leh, Ladakh &1 BIHd H IGHR Th HISde
EﬁmeW%,ﬁWexperimental basis TR AT AT AT ST AT Bl
W?ﬁqéﬁ%msﬁm regulatory sandbox zrﬂwwa%né%ﬂ EIGRIE] %ﬂ@
St AT AR ST, 9SS | YT A1 {6 1 98 dfdcee 22 § gamn argn 6 ol
BT 500 b AU @ experiments dcl ?%’ %\;, ISEE experimental licence & qregH
I U regulatory sandbox ST e Bl Tl_s$ %, il dgd 2l effective & 3R dgd TS
A I VBl Bl 59 IE 9T Tae H Hac 8l S, I9 B legal backing W et
SITQTT
FHIYT HRIGY, 319 H AfRT fI5r U= 3111 €1 I8 Ueb VAT WA &, [OTaH 31Tol

BN 40 TRG AT ISR YT DR X8 81 39 Adex § fhelt ff d)g I dls disruption
9 81, 59 91d BT Y &7 97 T 1 ST 997 reform 31T 31R SH BIs disruption o
1, $9 914 &1 98 SATaT &7 9T AT 81 98T #3lT, 811 s AIg] Sff 7 W dR W)
681 AT b Y- (4T, Uh-Teb o1, Yeb-Udh e Pl 5 TR8 U G & [ R &
‘Cﬁ JFeN | smoothly reform ﬁ, fo=T fopet disruption P reform Bl

REINIS] W, Jg dgd Bl comprehensive Bill HE qgd Bl EI@ structural
reforms UYTH H'Tﬁ, £ W AT ST & vision I SHIY % IR telecom sector H gTﬁ
geTel dTel ATl &I ST legacy &, 39 legacy ®I BIS®HR SHHI Udh sunrise sector
g9 1 FIRAT 39 9T & ATemH | 81N, s9forY § 39 3199 9 fdes & fF
Wunanimously pass ﬁv_?JT\_rFFQ, ECRICI

MR. CHAIRMAN: The question is:
"That the Bill to amend and consolidate the law relating to development,
expansion and  operation of  telecommunication  services and
telecommunication networks; assignment of spectrum; and for matters
connected therewith or incidental thereto, as passed by Lok Sabha, be taken
into consideration."

The motion was adopted.
MR. CHAIRMAN: We shall now take up Clause-by-Clause consideration of the Bill.
Clauses 2 to 62 were added to the Bill.
The First Schedule, the Second Schedule and the Third Schedule were added to the

Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill
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[RAJYA SABHA]

MR. CHAIRMAN : Shri Ashwini Vaishnaw to move that the Bill be passed.

SHRI ASHWINI VAISHNAW: Sir, | move:
That the Bill be passed.

The question was put and the motion was adopted.

MR. CHAIRMAN: Now, Bills for consideration and passing -- The Bharatiya Nyaya
Sanhita, 2023; The Bharatiya Nagarik Suraksha Sanhita, 2023; and The Bharatiya
Sakshya Bill, 2023, to be discussed together. ...(Interruptions)... Shri Amit Shah to
move the motion for consideration of the following Bills as passed by Lok Sabha.
...(/nterrupt/ons)... The Bharatiya Nyaya Sanhita, 2023; The Bharatiya Nagarik
Suraksha Sanhita, 2023; and The Bharatiya Sakshya Bill, 2023. ...(Interruptions)...
Hon. Minister. ...(Interruptions)...

The Bharatiya Nyaya Sanhita, 2023,
The Bharatiya Nagarik Suraksha Sanhita, 2023
&
The Bharatiya Sakshya Bill, 2023

T8 Al ; TAT AEHINT F31 (31t 31fHa om8): weled, § Ui el §:
" STURTYT BTN IMIATAT W Feferd SUSE BT AHGA 3R GG AT ST
g T IGY NS (A9l 61 Iude B arel (987D U=, olleh FH
ERI1UTRd 4 H, foar fear gy

weIy, § I8 Ul RTd HRl g
"fp gue ufehar ddelt fAfe &1 T R HeNed BR+ a1l fa8as R,
JYT gRT IR w9 ¥, foar fear o)™

wEIy, § I8 Ul RTd HRl g
"fh et faaRor & forv dred &[RRI iR Rigial o wwfed
PR AT SYGY HRA Tl ATTF WR, oAlh FUT §RT IR w4 H, faar
fopar srg ™

The questions were proposed.



